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GOVRENMENT OF BIHAR
DISASTER MANAGEMENT DEPARTMENT
NOTIFICATION
No. M/CD-130/2016/ aiiowo.. 305, Patna. Dated .12,.0ct., 2017

In exercise of powers conferred by proviso to Article-309 of the Constitution
of India, the Governor of Bihar is pleased to make the following Rules for
regulating the recruitment of the Clerical Cadre of the Regional Civil Defence
Offices under the Disaster Management Department:-

1. Short title, extent and commencement.- (1) These Rules may be called as

“The Bihar Civil Defence Regional Clerical Cadre Rules, 2017”

(2) It shall extend to the whole of the state of Bihar.

(3) It shall come into force at once.

2. Definitions.- Unless otherwise required in the subject or context, in these

Rules:-
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(1) ‘Government’ means The Government of Bihar;

(i1) ‘Department’ means Disaster Management Department;

(iif) ‘Commission’ means Bihar Staff Selection Commission;

(iv) *Appointing Aut hority’ means Director General-Cum-Commissioner,
Civil Defence, Bihar;

(v) ‘Cadre’ means Civil Defence Regional Clerical Cadre;

(vi) ‘Appendix’ means appendix appended to these Rules;

(vii) ‘Directorate’ means Civil Defence Directorate.

. Constitution of Cadre.- The Bihar Civil Defence Regional Clerical Cadre
shall be a state level Cadre. In this Cadre, the number of categorywise posts
shall be as many as are sanctioned by the government, from time to time.

. Chain of Post of the Cadre.- Different categories and chain of posts in this
cadre shall be according to Appendix-1. The personnel already appointed/
promoted and working on the posts of this cadre, mentioned in Appendix-1,
before coming into force of these Rules, shall be deemed to be automatically
included in this cadre.

. Recruitment.- (1) 85% of the Lower Division Clerk shall be filled up by
direct recruitment and 15% posts shall be filled up from amongst the eligible
Group “D” employees having the eligibility of Lower Division Clerk posts
without any examination, according to merit list. Qut of 85% posts for direct
recruitment, 10% shall be reserved for the appointment on compassionate
ground. In casc of candidates of Compassionate ground more than 10%, the
power of relaxation of this limit, will be vested in the Appointing Authority.
(2) Excluding 10% Posts out of the 85% Posts of sanctioned strength of
basic category (Lower Divison Clerk) of this cadre appointment to the
remaining posts will be made on the recommendation of the Commission on
by direct recruitment.

. Qualifications.- (i) The minimum educational qualification for the

appointment to the Posts of Lower Division Clerk by direct recruitment
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shall be Intermediate (10+2) or equivalent, with knowledge of computer
operation and computer typing.

(2) Minimum age for direct recruitment in the Civil Defence Regional
Clerical Cadre will be 18 years and maximum age- limit shall be the same as
may be determined reservation categorywise by the Govrnment, from time
to time.

(3) 1% August of the advertisement year shall be deemed to be the cut off
date for determination of age.

. Procedure of Recruitment:- (1) The appointing authority, after calculating
vacancies of direct recruitment of basic category post, on the basis of
position as on 1* April of the year, will determine the vacancies to be filled
up by direct recruitment and getting roster cleared, shall send reservation
categorywise requisition to the Commission latest by 30™ April.

(2) In light of requisition, the Commission shall invite applications after
advertising the vacancies and shall select candidates on the basis of Bihar
Staff Selection Commission Intermediate (10+2) level examination.

(3) After preparation of merit list on the basis of sub-rule (2) preliminary
scrutiny of the certificates and medical check up shall be conducted by the
Commission and thereafter the final recommendation of reservation
categorywise, in accordance with the requisitioned vacancies shall be sent to
the Appointing Authority. At the level of Appointing Authority also,
antecendents of candidates shall be caused to be verified after scrutiny of
certificates.

(4) After recommendation of the Commission, Compliance of instructions
issued by the Government, from time to time, with respect to procedure of
appointment, shall be necessary.

(5) Joining shall be accepted after issuance of the order of appointment by

the Appointing Authority.
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8.

Probation Period.- Newly appointed candidate will be on probation.
Probation period will be of two years. In case, the service during probation
period is not found satisfactory, the probation period will be extended for
one year. If the service is not found satisfactory in extended pertod also, then
the Appointing Authority may terminate from service such Lower Division
Clerk without any notice.

Training.- The probationer Lower Division Clerk shall have to complete
such training successfully which may be determined by the

Department/Directorate.

10. Departmental Examination.- (1) Departmental Examination shall be

11.

conducted by the Board of Revenue.

(2) There shall be two papers in the Departmental Examination and it shall

be necessary to obtain 40% marks for passing the examination in each paper.

Paper-I. Service Rules: Bihar Service Code, Pension Rules, Laws of
seniority and promotion, Noting and Drafting.

Paper-2. Financial Rules: Treasury Code, Financial Rules, Practice and

Procedure, Board miscellaneous Rules, GPF Rules, T. A. Rules Insurance

Rules.

(3) Subject matter of Departmental Examination determined in sub rule (2)

may be amendcd by the Board of Revenue from time to time,

(4) The Provisions of Bihar Government Servents (Computer Competency
for recruitment and Confirmation) Rules, 2011 shall apply to this cadre.
Confirmation.- On satisfactory completion of probation period, successful
completion of training and after passing of The Departmental Examination,

a Lower Division Clerk may be confirmed in the service.

12. Seniority.-The inter-se seniority of the Lower Division Clerks shall be

determined according to the merit- list determined by the Commission.

13. Chains of promotion.- (1) Subject to availability of vacancies, confirmed

Lower Division Clerk in the service may be considered to be promoted to
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the promotional posts of the posts mentioned in Appendix-1, according to
merit-cum-seniority.

(2) For Promotion, it shall be necessary to comply instructions with respect
to “KALAWADHI” issued by the Government, from time to time.

(3) Compliance of instructions with respect to the promotion and character
Roll or P.A.R, allegation/departmental proceedings/ criminal proceedings
etc. issued by the Government, from time to time shall be required at the
time of consideration of promotion.

14. Departmental Promotion Committee.- Promotions will be given on the
basis of recommendations of the Departmental Promotion Committee.

15. Reservation.- It shall be necessary to comply the Reservation Act of the
Government and reservation roaster for direct recruitment and promotion,
issued by the Government, from time to time.

16. The chain of posts mentioned in Appendix-1 shall be effective only after
approval of the Government. If, in course of consideration of approval, any
change or amendment is made by the Government in the chain of posts
mentioned in Appendix-1, the Appendix-1 shall be deemed to the changed
or amended accordingly and such changed/amended chain of posts shall be
deemed to be the part of these Rules.

17. Miscellaneous Subject.- In cases not covered under this rule, the members
of this service, in this context, shall be governed by relevant
codes/Rules/Resolution/Instruction  applicable to the employees of
appropriate level of the state government.

18. Interpretation.- If any doubt arises with respect to interpretation of any
provision of these Rules, it shall be referred to the Department and in this
respect decision of the Department shall be final, after consultation with the
Law Department.

19. Power to make Regulation- The state government may make regulations

for carrying out the provisions prescribed in these Rules.
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20. Repeal & Savings.- (1) The Resolutions ,Rules/ Orders etc. already issued

by the Department, from time to time with respect to this service/cadre are
hereby repealed.
(2) Notwithstanding such repeal, anything done or any action taken under
said Resolutions/Rules/ Orders etc shall be deemed to be done or taken
under these Rules, as if these Rules, were inforce on the date on which such
thing was done or such action was taken.

Appendix-1

[See Rule 2(VI), 4, 13, 16]
CHAIN OF POSTS OF BIHAR CIVIL DEFENCE REGIONAL CLERICAL
CADRE
Sr. Category Name of Posts Direct recruitment | Remarks
No. or Promotion
| 2 3 4 5
1 Basic Category Lower Division clerk | Direct Recruitment
2 Post for First Promotion | Upper Division clerk | By Promotion from
Lower Division clerk
3 Post for Second | Head clerk By Promotion from
Promotion Upper Division clerk
4 Post for Third Promotion | Assistant By Promotion from
Administrative Head clerk Post
Officer

Note- The Pay Band and Grade Pay of all aforesaid Categories shall be the same as
may be determined by the Government, from time to time.
By Order of The Governor of Bihar

sg./-
(Pratyaya Amrit)
Principal Secretary

Memo No M/CD-130/2016 /amovo...... Patna. Dated ...... Oct., 2017
Copy- Forwarded to the Supritendent, Government Press, Gulzarbagh, Patna-7
with request to Publish this notification in extraordinary iss ue of the Bihar
Gazette and send its five hundred copies to this department.

sg./-
Principal Secretary
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